IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD RENCH HYDERARA \\
0.A.NO. 183 of 1996,
Between Dated: 8.3.1995,
A,R,S.Vittal rRao coe Applicant
And

l, The chairman, Central Water Commission, Sewa Bhavan, R.K.Puram,
N8w Delhi,

2. The Director General, National Water Development Agency,
Community Centre, Saket, New Delhi.

cen Respondents

Counsel for the Applicant ¢ Sri. A.R.S.vVittal Rao(pP~-I~P)

Counsel for the Respondents : Sri. N.R.Devaraj, Sr., CGSC.

CORAM:

Hon'ble Mr. R.Rangarajan, Administrative Member
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C.A. _183/94. . Dt. of Decisicn : 08-03-96.
CREER

I &s per Hon'ble Shri R. Rangarajan, Memper (Admn.) [

Heard 5hri A.R.5.Vittal Rao, Party-in—person

and Shri N.R.Devaraj, learned counsel for the respondents.,

24 | The applicant in this CA who was wcerking

as Aszistant Director in Central Water Commission, Hyderabzi

8n depuitation”

.

Sutberd 1 i icn. He was released from NWDA]on

ih‘National Water Develorment Agency whenhe—was

10-08+87 and he joined CWC on 28-12-87. At the time of his
i Chve.
rejoiningApe was posted as Be.Assistant Directo:&@pbsequently
) - e (Iﬁ i .
he was promoted as Executivec Engineez{)in EWE) with effect

from 10-09-1993 AN. He retired from service in that cpa®ity

on 31-12-1G93,

3. When he was relieved from NWDA and before
joining CWC he was reported sick for about feour ard half monthse
'Tﬁﬁt leave period was not yet regularised in accordance with

2

33
rules. In viéﬁ of this his leave salary has Leen with-hﬁid-
fre odwt pden .

Neither of héséfrganisationﬁia wanting to sake a decision

in regard to regularisation of the above said sich period,

The applicant relies on the letter KNo.5/40/82-Estt.l, Government

¢f India, Ministry of Irrigation, New Delih dated 22nd June 1983
' H#le

whercin it is stipulated in para—lBthhe period of their foreign

servicé will commence on the dates on which they hand over
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charge of the post held under the Central water Commission
and end on fhe dates on which they'assume charge'of a post
under the Central Water Commission®. But the NWDA is not
as

taking any decision though the conditicns/quoted above
existead. The CWC zalso noting the same rule askeh the NWDA
to tzke a decision in this connection as can be seen from
Annexure A~4 (Letter Nc.1/95/80-E-I11/55-56 A3sted 15th Feb.

No.AR/6/94.
1989). The applicant has submitted representatioq[dated

which
22-12- 1996(Annexure-h-12)[is relevant to this issue. A.copy
of this representation has been docketed to the Secretary,.

Ministry of Water Resources, New Delhy for givdng necessary

direction.

4, This CA is filed for a airection to the

'respcndents No.l & 2 tc sanction 124 days commuted leave

followed by the jecining time from 14-12-87 to 23-12-87
on Meiical grounds from 10-08-87 to 13-12-87/with permission

to suffifpublic bolidayg -ﬁ-ﬁem(:DMth Decembers1987 with

a&f’%"‘*“"’w g»ﬂuwc

18% interest frem due date of payment
ot ol

5. . In view of EhéqL it is necassarf that a
direction has to be glven pc the Secretary, Ministry of
Water Resoﬁrces tﬂlook into £his éssue and ad;ise either
the department to take a decision in this connection and
advise the applicapt within a period of gix months from the

date of receipt of 3 copy of this order.
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1- The Chairman, Central water Comm15310n, Sewa Bhavan, R.K.
Puram, New Delhi-66.

2 The Director General, National Water Development Agency,
Community Centre, Saket New Delhi-17,

3. Secretary, Ministry of ‘Watér Resources, Shram Shakti Bhavan,
Govt of India, Rafi Marg, New Delhi-001.

4. One copy to Sri. A.R.S.Vittal Rao, (PIP), 16-2-146/33, Akbar
Ragh, Malappet, Hyd-36. '

o

3

5. One copy to Srl. N.R. Dnva*aJ, Sr. CGSC, CAL, Hyd.
) 10 -
5, One copy to sibrary, CAT, Hyd.

LI s

7. One spare copy: ' o .

Rsm/- . - . T



6. In the result, the following direction

r
4

1s given:- o h .
The Seéretary, Ministry of Wafer Resources,

New Delhi should examine .this issue and advige/the cencerned

- 4

to take a decision in regard to the regularisation

o

Adepartmept
of the leave period of th%appiicaﬁt quote& above within a
éerioé of six mgnthg ﬁ%&@‘phg date o% receipt of a copy of
this order./?cffice shohld send a ccpy.of this.OA along with
the judgement tc the Secretary, Ministry of Water Resdurces,
Few Delhirby RPAD at the cocst of the applicané. The applicant

shoUJd give the correct address of the SecrE£ary, Min. of

Water Resources so that it will reach the department in time,

7. The OA is ordered accordingly at the

admission stage itself, Nc costs,

(R. Rangarajan)
Member ( Admn .}

Dated : The 8th March 1996. /é%ﬂfjkjg

(Cictated In Open Court)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER ABAD BENCH
. AT HYDER ABAD

MA_464/97__in__0A_183/95

DI._OF _OROER_: 09=05=1997

Betueen :=

ARS Vittal Rao
*e .e ﬂpplicant
And

Unign of Ipdia ThroLgh

1« The Chairman, ,
Cantral Water Commission,
Sewa Bhawan, R.K.Puram,
New Delhi - 110066.

2. The Director General,
National Water Development Agency,
Community Centre, SAKET,
New Dalhir-'11ﬂq17.

oe .0 RSSDOI‘\dBﬂtS

-—dm - wlls

Counsel far the Applicant : Shri ARS Vittal Rao
| (party~in-person)

Counsel for the R@spondents : Shri N.R.Devaraj, Sr.CGSC
‘f . .

CORAM:

|
THE HON'BLE SHRI H,RAJENDRA PRASAD : MEMBER (A) 9!
7

|
(Order per Hon'ble Shri H.Rajendra Prasad, Mamber (A)

*e 2.

)e



(Order per Hon'ble Shri H.Raje ndra Prasad, Member (A) ).

L t 2 -

- - -y -

The applicanmt in the MA not present. Heard Shri N.R.
Desvara j, learned stafiding counsel for the rsspondents and also

perused the records.

»

2. This MA ariaes‘from the order passed by this Bench on
8=3«96 whareby the Secrestary, Ministry of Water Resources, New
Delhi wes directed to examine the guestion of regularisation of
leave on sccount of reported sickneg8 of the applicant during

the year 1987,andfznmmunicata a decision within 6 monthg from the
date of receipt of a copy of the said order. In compliance with

this, the | 'ffg e _— - .Central Water

Commission ssnt 2 detailed letters en.20-3-97 and 11=4=-97,

3. The applicant in thie MA is aggriseved about the suggession/
proposal made by the réspundants for sanction of half pay leavey e

EL:on: ME which, according to him, ﬂﬂl;se him .great hardship.

4, This matter is not Pit for adjudication. §5. ==z no
, | Jhe ‘

M.A. can lf® in a finally.dispogsed of case. . Applicant may, if
the

he sc choé?s, submit a ¥aprassntation to respondents stating his
claim and grounds thereof, including, if necessary, the difficul-
ties he hay exparience if Half Pay Leavs is granted, and the same
"may bs exemined as per rules and a reply may be given to the
applicant within 90 days from the date of receipt of the said

reprasentation, if =~ submiffed.

oo Jo



M.,A. 464/97

To

1, The Chajirman, Union of India,
Central Water Commission,
Sewa Bhavan, Re.K.Puram, Newlel hi-66.

2. The Director General,
National Water Development Agency,
Community centre, SAKET, New Delhi-17,

v wan—

-
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Rao. Pafly-in-person,

4, One copy to Mr.N.R.,Devraj, Sr.CGsSC, CAT Hyd,

5. One copy spare.

pvm

CAT.Hyd.




IN 'TH: CENTRAL ADMINISTR.TIVE TRIBUNAL
HYLERABZL BENCH AT HYLERABAL

THE HON®*BLE MR.JUSTICE
VICE-CHAIRMAN

" ang
FE—
THE HOW'BLE MR.H.RAJENDR, PRASALD:M(2)

. S
Dated: ¢ - $™ L1097

ORDER/JULGMENT

M.A,/'R.\:x-.,cc,;-,.mo.. ’WBLL [0(7

. G.4.No, t%g 1‘{% .

T-{n'..NO- . (W.p. T

‘Admiftted ang Interim directions
Issuedqd,

Allowe
Disposed of with di'réctions
Dismisseq, ) ‘
Dismisbed as withdrawn -

o . o D{’Lsmis ec for default, ‘

Crdereq/Re jectecg,

v o ' No order zs t c%‘:‘snm afﬁrﬁ'&r
Bv | - . ‘Ceatral Adgiinjstretive Tebua!
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